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IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH, PUNE

BEFORE SHRI R.S. SYAL, VICE PRESIDENT
AND
SHRI S.S. VISWANETHRA RAVI, JUDICIAL MEMBER

IS e H. / ITA No.283/PUN/2019
Y RUT 9§ / Assessment Year : 2014-15

Chintan Harakchand Jain,
214, Mamledar Lane,
Malegaon, Nashik-423203

PAN : ADZPJ8509M

....... 3drereft / Appellant
dd1H [/ V/s.

Deputy Commissioner of Income Tax,
Circle-Malegaon

...... gcgdf / Respondent

Assessee by :NONE
Revenue by : Shri Maruti W. Maddewad
geIaTs &I ARG / Date of Hearing : 19-10-2020

HIYUTT &7 dRI@ / Date of Pronouncement : 19-10-2020

3¢ / ORDER

PER S.S. VISWANETHRA RAVI, JM :

This appeal by the assessee against the order dated 10-01-2019
passed by the Commissioner of Income Tax (Appeals)-1, Nashik [‘CIT(A)]

for assessment year 2014-15.

2. On perusal of the letter dated 05-10-2020 filed by the assessee we

note that the assessee wishes to withdraw the appeal in view of having filed
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application under Vivad Se Vishwas Scheme proof of which the Form No. 3

is enclosed before this Tribunal.

3. Shri Maruti W. Maddewad, the ld. DR has no objection in case the

assessee wishes to withdraw the appeal.

4. In view of the request made by the assessee the appeal is dismissed

as withdrawn.

Order pronounced in the open court on 19th October, 2020.

Sd/- Sd/-
(R.S. Syal) (S.S. Viswanethra Ravi)
VICE PRESIDENT JUDICIAL MEMBER

gUT / Pune; f&sTieh / Dated : 19th October, 2020.
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3meer i yfafef 3™ d / Copy of the Order forwarded to :

31drereft / The Appellant.

gcadf / The Respondent.

The CIT(A)-1, Nashik
The Pr. CIT-1, Nashik

famei gfafafer, ey el f¥eor, v &4,
qul / DR, ITAT, “A” Bench, Pune.
6. IS WSl / Guard File.
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/ j&caad gfd// True Copy//
3ERTAR / BY ORDER,

fasit @fRa / Private Secretary,
IR ARl AHIOT, qoT / ITAT, Pune



